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12.34 hrs,
BUSINESS ADVISORY COMMITTEE
- THIRTY-THIRD REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA): Sir, 1 move the following:—

“That this House do agree with
the Thirty-third Report of the
Buginess Advisory Committee
presented to the House on  the
25th April, 1979.”

MR, SPEAKER: A number of
Members have expressed their desire
- for suggestions. I shall call one by
one. Prof. Mavalankar.

PROF. P, G, MAVALANKAR
(Gandhinagar):  Mr. Speaker, I
want to bring to the notice of the
hon. House certain aspects of the
mattier arising out of this Report of
the Business Advisory Committee.
Sir, the House knows that we have
now got only three weeks left, bar-
ring the current week, for the dis-
cussion of several important legis-
lative matters and several major
discussions about which my  hon.
friend, the Minister for Parliamen-
tary Affairs has very graciously
again end again given us an assu-

. rance that time will be found for
these,

Now, my difficulty is that apart
from thie I consider the provision
of three hours for the consideration
of the amendment of the Rajya
Sabha on special courts Bill inade-
quate end providing only four
hours for the Constitution (Forty-
ninth © Amendment) Bill is also in-
adequate, Apart from that, my diffi-
culty is that the reports about which
we have been concerned, rather the
discussion on the reports of the
Commissioner for Scheduled Castes

and Scheduled Tribes, for a number
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. Nehru University and many
.. universities.
~that the Minister should have found
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of years, have not been dxscussed in -
this House at alL : :

They must be discuseed annually.
Otherwise, what ig the point in having
the annual reports? Similarly, I
have, jn my hands, a copy of the re-
port of the University Grantg Com-
mission, for the year 1977-78. You
know that the Ministry of Education’s
Grants this year were guillotined,
Therefcre, the Ministry of Education
could not be discussed at all, There
is now no other way in which the
Ministry of Educaton can be dis-
cussed. If we cannot discusg the
annua] reports of the U.G.C.; if we
cannot discuss the educational policy
and affairs in this country particu-
larly, the state of affairg in higher
education. What are we to do? Now,
I would like the House to discuss in
detail the affairs of the Jawaharlal
other
Therefore, my point is

time—the Businesg Advisory Com-
mittee should have found time-—for
some of the important discussions at
the earliest, since only three weeks
are left as otherwise later on, you
will say that there is no time. 8o,
how loag we will go on like this? It
should be done on g priority basis.
Therefore, next week he must come’
here for the proper time-table of
discussion of these matters. Other-
wise it would be difficult for uz to
pasg this kind of reportg in this House.
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It is the most accute problem in Delhi.
¥t it is not solved, I am afraid, it
will take a serioug turn. "May I re-
quest that the Minister must find out
time for it particularly when there
wag g promige made to this effect in
the last gessioca.

Lastly, you must admit some sort
of a discuesion about the recent
attack by the police in Southall on
Asians and particularly on Indians.
This is a very important matter and
amounts to an insult to the whole
Indian nation,

SHRI SAUGATA ROY
pore): Sir, there are several things
which are left out in the Thirty-
third Report of the DBusiness Advi-
sory Committee. For the last two
weeks we have been seeing in the
newspaperg the announcement by the
Minister of Information and Rroad-
casting that the Bill to ensure auto-
nomy to Akashvani and Doordarshan

(Barrack-

to make it Prasar Bharati will be
hrought jnto Parliament, Sir, we
have serious misgivings about the
working of Al India Radio and

Déordarshan. It ig being made a tool
of RSS propaganda. (Interruplions)
Sir, I want this Prasar Bharati bill
to give autonomy to AIR and Door-
darshan be brought go 85 to stop
immmediately the:- RSS - .infiltration.

Secondly, Sir, there has been lot
of dlscuesion in this House ang in the
country over the foreign ecollaboration
DoHey of the Janata: government. I(n
fact, the BHEL-Siemepg deal. has
raised many an eye-hrows Number
of ‘MPs have submitted a memoran-
dim to you asking !or a discussion on
the ‘policy 6f foreign c¢ollaboration of
this_government. Thi, BHEL-Siemens

edl ‘iz a: shoddy deal. We want the
muer to be ﬂ)rashed but in the '
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- House, and, a5 such, there should be

some scope of dilcnwon tor this
BHEL- Siemens deal.

' MR. SPEAKER: Please conelude.’

SHRI SAUGATA ROY: Then, Sh‘.
we want a discussion regarding
Science and Technology in this House.
There is a complaint from all the
scientists that seience and technology
ig getting lower priority, Mr, Chavan
has algg written to you in this com-
nection but you are ot allowin
discussion on this important ma of
self-relance in science and@ techno-
logy.

Lastly, Sir, I want to point out how
Janata Government is going back on
its promise. When the Anti-Defection
Bill was introduced it faced with
tremendous opposition and Govern-
ment withdrew it by saying that they
will bring in a fresh legislation keep-
ing in view the opinion of all the
parties. But, so far the Anti-Defec-
tion Bill hag not been brought  in
and thig is a matter affecting the poli-
tica} health of the mation. Sp, I have
drawn your attention to these matters
of vital national importance including
the Southall incident. These are
being bypassed in the House and only
routine government businesg is taking
all the time of the House. '

~ SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker, Sir I rise to
emphasise upon the imperative need
for priority to take up the Consti-
tution Forty-Sixth Amendment = Bill.
The Bill seekg to give statutory and
constitutional recognition the Mino-
rities -Commissio,, and the Commig-
sion for Scheduled Castes and Sche-
duled Tribes. All the minorities, with
one voice, are demanding that such a
status should be given ty them u
early ag possible. .

The Minoritieg Commissxon ha, alsd
expressed the desire that it . should.
be given an autonomous,. constitution-
‘al and statutory. recagnition at the

~earliest opportunity,
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One ex-Chalrman of the Commis
sion has resigned on the issue ‘that
the (Goverament was proceeding. at a
snail's pace in the matter,

. The.,_Bill was introduced on the
3rd August, 1978. My humble sub-
mission to the Government i that
thig Bill should ‘be taken up at the
earliest opportunity for discussion Bo
that any apprehensions in people’s
mindg of pressurising or interference
in the working of the Minorities’
Commxssmn are avoided. They must
get the necessary constitutional and
statutory recogmtmn Thig is my
first point. :

. My second point is this. The Mino-
rities Commission hag since long gqub-
mitted ity report on the Aligarh Com-
munal Riots. We do not know the
contents of that report, . I submit that
it should be placed on the"Table of
the House immediately especially in
view of the situation prevailing in
the country today, in order that we
may apply our mindg to the matter.
Thank you.

DR. SUBRAMANIAM SWAMY
(Bombay-North-East); Sir, regarding
'the BAC Report presented to the
House, I have two points to make,

The first one is regarding discussion
on item 11, regarding disclosures
made in the book entitled ‘A Dan-
gerious Place’ by Mr, Moynihan. The
scope of the ‘discussion is much too
narrow. There ig widespread appre-
hension in the whole country about
the role of US money in Indian poli-
tics. 'Mr. Moynihan’s book is only
‘part and parcel of the whole discus-
sion. Besides Mr. Monymhans hook,
many : other things have come out
in the papers. For example, there is
the latest disclosure made by Mr.
R. K. Khadilkar that he personally
‘brought money for Mrs. Gandhi from
the embassiey on a number of times,
‘Mr, R, K Khadxlkar just befo;e hla
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denth said aboyt tl\fs Al these pointu
should form part _pf..the . discuaswn
The CEIL report of 1967 should also. be
part of the dlscussiop. M we have
discussion on this narrow subject of
Mr, Moyn‘han’ s kook only, we may
probably push up the saleg of - the
book, but we will be none the wiser
fop it, So, we should have a fuller
discussion o'n thg subiect ‘Thig ig my
first pomt

My second Point ig this. Mr. Sau-
gata Roy raised the question of
BHEL-SIEMENS deal. I would like
to point out that the Public Under-
takings Committee has just ,complet-
ed its review of thig agreement and
the general working of the BHEL.
That report is g matter of natiomal
concern because it represents the
possibility of a take over of a bublic
sector organisation by "a multi-natio-
nal company. I think this House
should have a fuller discussion -on
BHEL-SIEMENS deal on the basig of
the Report of the Public Undertakings
Committee. " Thank you.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Spe'ak'er, Sir, I am
thankful to you for permxttmg me to
raise a matter ‘which is of the greatest
concern to this House. In my view of
the trends during the last many
years—what I say ig based op certain
facts, figures and statistics and I hope
that the House will bear with me for
a few minutes,—

MR SPEAKER It should be con-
nected with thig item. ’

SHRI ' SHYAMNANDAN MISHRA:
Bince 1952, the position in respect of
the duration of sessions of Lok Sabha
.in terms of hours has exhibited wide
fluctuations at times, the implications
of which carmot be iraored ’

‘MR, SPEAKER; Are you resding
out Rule 877 statement? 1 hwe dis—
allowed it. -Order pleale. ST

SHRI SHYAMNANDAN MISHRA
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.. MR SPEAKER: It should be con-
nected with the list of businegg for
‘the next week, If you have any sub-
-mission to make regarding the busi-
ness of the yext week, you ‘may -do
*80.

SHRI SHYAMNANDAN MISHRA:
Kindly listen to me. In my letter I
have. said this. On 1-8-1972, I had
been permitted to make a similar
statement during the discussion on
‘the report of Business Advisory Com-
‘mittee gnd you were kind enough to
convey to me after your office had
consujted the necessary documents
-ang told you that such a &tatement
had been allowed to be made that I
should be brief. And, therelore, 1
am making thig statement in a little
‘briefer way. That ig the story.

Siace 1952 the position in respect of
the duration of sessions of Lok Sabha
‘in termg of hours hag exhibited wide
fluctuationg at times, the implications
~of which cannot be ignored.

We began with 8 nours in 1852,
‘went up to 1026 hours in 1956 and
came down to 616.20 hours in 1971
“We registered on an average, during
1952658 846 hours per year; during
1957—81 741.24 hours per year; during
196286 782 hours per year, during
‘1968770 757.15 hourg per year and
during 1971—768 678.12 hourg per
year, In 1975 the fall in the humber
of hourg wag rather steep as we had
only 44145 hours. This again went
up to 645.04 hours in 1976 but came
down again in 1977 to 568.10 ‘hours.
"The average of 28 yeaiS waz 754.26
hours, :

1 had drawn the attention of the
House to fhis unfortwaate trend on
1-8-1972, ApparentIy not much heed
‘wag - paid to it. In the consequ-
‘ence, for three years ' succes-
gion 1975, 1976 and 1977, fhe dis-
tressing decline in parliamentary
hours ‘hasg continued and the average

ver -year, pathetically, has ‘been- on'ly ‘

551 ‘hours.

VAISAKHA 6, 1901 {SAKA)

As against this, ‘the position in UK.
does not show such wide -fluc-
tuations, let . alone. any decline.
The number of sittings in UK
during the year is normally 160 and
at the rate of eight and a half hour
per sitting, the parliamentary time
per year is 1360 hours, and mind it
we have got only 551 hours. Thus,
the parliamentary time available in
UK. is nearly two and a half times
that in India.

If we .consider the positio -
cularly in regard to the tim_
for discussion on Demands for Grants
(General Budget), a sphere in which
the .accountability to Lok Sabha is
‘both absolute and complete, we find
that the current year would find us
‘worse off than during the last four
years. Whereas the time taken in
1076 was 113 hours 46 minutes, in
1977 it was 92 hours 20 minutes, in
1978 94 hours 36 minutes and in 1979
even the time allotted was only 87
hours. We have actually landed our-
selves with only 68 hours. Corres-
pondingly, the number of Members
speaking on the Demands for Grants
is only 235 as against the average of
the last 6 years of 315 Members.

A similar adverse trend is notice-
able in the matter of the guillotining
of the Demands of Ministries. The
number of Ministries whose Demands
have been guillotined during the last
three years is: In 1975 it was 1§, in
1978 it was 18 and in the current
year it is 18.

It would thus be seen that Lok
Sdbha’s function to exercise scrutiny
-and control even in financial matters
is steadily eroding.

The position in regard to making
of laws in which Parliament's power
and jurisdiction is considered ‘trans-
vendent and absolute’ is even more
distressing. The time taken by Lok.
‘BSabha on legislation . as percentage of
the total time has been steeply going
down During the first Lok Sabha it

“was 48.8 per cent; during the Second '
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. - [Shri Shyampandan Mishra],
.Low Sabha, it came down by nearly

80 per cent and was enly 253 per

cent; during the Third Lok Sabha the
trend further worsened and it was
.19.3 per cent, during the Fourth Lok

Sabha it dropped to the pitifully low
. figure of 18.8 per cent. However,
. there was an upward swing during
the Fifth Lok Sabha when the figure
went up to 30.7 per cent. But un-
fortunately, during the first two. years
of the Sixth Lok Sabha—1977 and
1878—~-the average plummeted again
10 214 per cent. As against this, law
making in UK. claims 50 per cent
of the Parliamentary time.

‘In other important fields like the
international situation -and planning,
. the existence of the House iz hardly
~ felt. The situation in this regard was
much better a few years ago.

This state of affairs definitely’ be
taken as dangers to our Par’iamen-
tary system. The participation of
elected representatives in the na-
tional affairs committed to their care
must not become perfunctory or
nominal. If it has not become so al-
ready, it may be seen that we are,
as these trends indicate, fairly on
the way to it.

The situation becomes truly a great
‘strain on the Members’ couscience
when they find themselves nelplessly
constrained by enervating limitation
of time where their duties call for
hﬂl expression of their views to ex-
" 'yress the will of the people, The

occasions are not rare when they get
~only 5 minutes, or may be even less,

on importance subjects with the in-
evitable result that the quality of the
- debate goes down and the Members
experience a gnawing sense of futi-
lity, frustration and non-fulfilment.

Legislatures in other countries
have, from time to time, appointed
committees to rectify unfavourable
trends and restore then' health and
vitality, In our case, it appears to
have btﬂcome even more compelling

%o take urgent steps not only to arrest
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the. slow and steady erosion: in the
authority, effectiveness and concerm
of Parliament, but also to introduce
such reforms as would make our
Parliamentary system; truly - vigorous:
and vibrant.

A Parliamentary Reforms Com-
mittee; preferably a Jainit Chmmittee:
of the two Houses may be a constitut-
ed which should study .the: recent in-
novations made in Parlamentary
procedure by various countries, par-
ticularly" UK., so that the functioning
of our Parliament can be: brought
more in tune with the needs of the
present times. The Commmtize may,
in particular, suggest ways and
means by which (a) the Parliamen-
tary time available in the House may
be increased to enable Members to
get more time to speak in the House
and make substantial and meaningfuu
contribution, and (b) the routine or
technical work may he assigned to
standing or select eommittees, so that
the House may focus its attention on:
wide questions of policy, current pro-
blems and urgent and immediate
Jegislation only.

As the matter T have raised is of
highest importance to the House, the
House would legitimately expect the
I.eader of the House to consider it and,
in consultation with the hon'ble svea-
ker, take appropriate steps at amn
early date. I think the House
joins with me in making a request
to the Leader of the House to give his
views on this subject during the cur-
rent session of Parliament ifself.

MR. SPEAKER: Now, Mr. Minister.
{Interruptions)

SHRI SAUGATA ROY: It is a mat-
ter of vital importance.

MR. SPEAKFTR: We cannot have &
dehate now. He has made a sugges-
tion. - A debate does not arise. Now
Mr., Kamath.

SHRI C. M. STEPHEN (Idukkﬂ

-'You cotld have intormet! m. Bfr T
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!have sent a nofe. ‘(Interruptions) I
wanted to make a submission in con-
~necthon with this, (Irrterruptwnx)
That is what I said in the note, Tt ds
1ot a debate. I am not going into a
«debate. It is exactly a Business Ad-
visory Committee matter, The sum
total of what has been submitted here
is that. mmy vitally important issues
are not coming up before the House
‘because of the paucity of time. It is
in thig context that the statement
made by Mr, Mishra must be taken
‘into account, Thi; House must be be-
holden to him for having highlighted
this matter. I am personally beholden
to him because he has discharged a
«duty which I should have discharged,
viz. of highlighting this matter, It is
7 very important matter.

1 also make a submission herc: the
BAC must not be limited merely to
-examining as to what should come,
and what should not come. BAC must
‘be concerned gbout the totality of the
time available to the Members, and
:about the totality of the effectiveness
“that takes place as a result of ‘the de-
‘bate, and the total range of national
problems that will have to be taken
into account, This is not being done.
1t has got to be dome. On behalf of
myself and my party and of the hon.
™Members, I -very strongly support....

MR. SPEAKER: You are convert-
ing ‘it into a congratulatory meeting,
‘(Interruptions)

SHRI C, M. STEPHEN, Not acon-
gratulatory meetmg I am suggesting
that the matter of steady erosion of
‘the debating time available, is a mat-
ter concerning the House. 1 am sug-
gesting that time must be found to

discuss this matter .in the House, to

find out a solution for that and, in the
meantime, the Leader may....

MR.. ‘SPEAKER: Mr. Kamath.
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MR. SPEAKER: Mr. Gopal, don’t
develap this into a debate. - :

SHRI K. GOPAL: You should call
all the leaders of parhes and try to
find a solution.

SHRI K. LAKKAPPA (Tumkur):
Kindly allow me one minute.

MR. SPEAKER: You have not
given any notice. Mr. Kamath,

SHRI K. LAKKAPPA: I rise on a
point of order. Allow me only one
minute. You are wasting so much of
time. Why not allow me?

MR. SPEAISER Should you add to
that? ¥

SHRI K. LAKKAPPA: 1 want to
say this . . .* ,
MR. SPEAKER.: You have not

given notice, Don’t record.

SHRI HARI VISHNU KAMATH
(Hoshangabad): All that has been so
forcefully stated by my hon. friends
and colleagues point to the inductable
inexorable conclusion that the Lok
Sabha which is the supreme forum
of 600 million people of the largest
democracy in the World will have to
sit at least for seven months if not
longer. Otherwise Lok Sabha will
fail to exercise its constitutiona] ab-
ligation under article 113 and will be
‘to that -extent, guilty of dereliction of
duty.

I want to move an amendment un-
der Rule 290:

“That the House regrets the ab-
sence of any reference to the Lok~
pal Bill in the report and trusts
‘that thxs -does not imply its relen-
tion to the next session.” '

I hope the Minister will assure the
House that it iz not being relegated
to the next session because .of cons~
traints of time and would be taken
up in this session.

Interruptions)
co Ak : MR. SPEAKER: You have stated_,
'SHRI K. GOPAL 7ose . your pulnt '

NGt recorded.

.—M :
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SHR; HAR! VISHNU KAMATH:
It cannot be taken up next week.
There are only two weeks left after
that. That means that only in the
penultimate week of this sezsion it
may be taken up. It will then go
to the other place, the Rajya Sabha.
Suppose they make amendments and
it comes back, there may be need for
a joint session. Will there be time
for all that? I am sure my prophecy
will come true again, and I am sorry
to say it will not be passed in this
session, God forbid.

SHRI KANWAR LAL GUPTA
{Delhi Sadar): I must apologise for
the mistake committed; he has given
time for Special Courts Bill.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, I can very well understand
that hon. Members feel that ‘he occa-
sion when we discuss the report of
the Business Advisory Committee
should be utilised to raise matters
which are uppermost in their minds
and which they would like the House
to discuss. As the House knows this
report relates to the time allotted for
certain items which have to be dis-
cussed in the House. My hon. friend
Mr. Mavalankar pointed out that the
time allotted for some of the items
was inadequate. I entirely agree with
him that there are wvarious items:s
which need considerable discussicn.
As the hon. Members know it is with-
in the total time available to us that
we have to apportion time to different
items. The Business Advisory Com-
mittee which - my hon. friend Mr.
Lakkappa, it seems, does not like con-
sists of representatives from all sec-
tions of the House . . . (Interrup-
tions) The Members of the Business
Advisory Conimittee are not hand-
picked by the Minister of Parliamen-
tary Affairs. The composition of the
Committee is well-known: whose
nominees sit in the Business Advisory
Committee is well-known. Therefore
I do not want to deal with this sub-
Ject. The Business Advizory ,.Com~
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mittee, after taking into considera-
tion the total time available to us and.’
the relative importance of the dif-
ferent subjects, and its estimate of
the time that would be necessary to
discuss the subject at length, decided
on 3 certain allotment of time, and
I am moving that the report of “he
Business Advisory Committeg should:
be accepted by the House,

He said that there was nething in
the report about the discussion on
the report of the Commissioner for
Scheduled Castes and Tribes. I
would use this occasion to say once
again that we would certainly ¢ find
time to discus; thig report during the
current session. This was not a state-
ment about business for the next
week; therefore, obviously there was
no reference to it. But the report
will certainly be discussed by the
House ang we Wwill find time for
it. He referred to the fact that many
Ministries were not discusssed and
were subjected to the guillotine.
They were important subjects. For
instance in the field of responsibility
of the Education Ministry, .ae would
like some subjects to be discussed on
a priority basis. These matters will’
certainly be raised by me in the
Business Advisory Committee and I
shall attempt to find some means of
discussing these important subjects.
My hon. friend Mr. Kanwar Lal
Gupta raised g point; I know - him
very well he is very progressive
man .... (Interruptions)

SHRI K. LAKKAPPA: How is he
progressive? Others are not progres-
sive?

SHR1 RAVINDRA VARMA: Be-
cause he is different from you.

SHRI K. LAKKAPPA: Iz he the
enly progressive = RSS Member? "'T
really disapprove of this . . . (In-
terruptions) : 4

Leakkappa is more progressive.



SHRI RAVINDRA VARMA: It
‘was-not necessary for my hon. friend

My, Lakkappa to solicit compliments; .
I was going to pay him a compli-

ment, However, I was referring to

the argument «f my hon. friend Mr..

Kanwar Lal Gupta. Though today is
Trursday;: perhaps he thought that it
wag. Friday, end I was making the
staternent. of ‘government business
forthe next wueek, That is why he
said that there was no mentioa of the
Special Courts Bill. He himgelf sub-
seqguently realised that he had mov-
ed faster than the calendar and the
sun, and therefore he corrected him-
self. Time will be found for the
Special® Courts Bill.

SHRI DINEN BHATTACHARYYA:
You should appreciate his courage.

SHRI RAVINDRA VARMA: He
has the courage to sit behind you. He
referred to the Works and Housing
Ministry and the problem of housing
in Delhi. I remember that this was
a subject he raised even in the lait
session, and he is quite right when
he says that some way must be found
to have a short duration discussion
on this subject. This again will be
a matter which will have to put be-
fore the Business Advisory Commit-
tee. He and some other friends, in-
cluding my good friend Mr. Saugata
Roy referred to the recent incidents
in South Hall which have caused
considerable concern and dismay in
this country, and said time must be
found. You will recall that this mat-
ter wag discussed yesterday, and it

was decided that at the next meeting

we would decide the form in which
it should come up, and the time that
should be allotted to it.

'Mr.-.hon. friend Shri Séugata Roy
referreq to Door Darshan and ATR.

A Bill in this regard will come before.

the House and there will be an oppor-
tunity to discusss it. : .

VAISAKHA 6, 1901 (SAKA)

SHR] SAUGATA ROY: In the pre-.
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SHRI RAVINDRA VARMA: It may
very well be introduced; 1 think the
intention is to introduce the Bill. He
reterred to a very important subject,
foreign collaboration and thought that
there should be some discussion on
this; he referred to other subjects like
science . and technology and Antl
Detection Bill.

13.00 hrs.

As far as the anti-defections Bill is
concerned, my good friend, Prof.
Mavalankar feels that this thunder has
been stolen, or almost stolen by my
friend, Shri Saugata Roy. [ can say,
the thunder iz being shuttled back
and forth between Shri Saugata Roy
and Prof. Mavalankar. But it is the
intention of the Government, as soon
as consultations are completed, to in-
troduce the Bill,

My hon. friend, Shri Banatwalla,
referred to the 46th Constitutional
Amendment. This again is an amend-
ment which we hope to process during
this session. In the schedule that the
Government has drawn up, this Bill -
finds a place and it is our hope that
with the cooperation of all sectiong of
the House, it will be possible to see
this Bill during this session.

Dr., Swamy referred to he distus-
sion on Mr. Moynihan's book, and
said that the caption that nas been
used for the subject is too norrow. In
fact he said that the real subject is
the role of foreign money. I thought,
when there is a discussion on the sub-
ject, the crux of the matter would
be referred to and it will be for dif-
ferent hon. members to deal with the
subject in the way in which their
wisdorn wants them to déal with the .
caption does not become a total des- .
cription of all the contents that would
be there in the discussion. -

PROF. P. G. MAVALANKAR: The
motion should be appropriately wor-
ded. : . L



' SHRI RAVINDRA VARMA: At the
moment oaty the subject matter is
indicated. - At the moment, it is only

a sign post, not a map or a blue-

print. .

My hon friend, Shrj Kamath, the
member from Hoshangabad was con-
cerned about the Lok Pal' Bill: He
wag keep that we should ‘include it
ang discusg it.

SHRI HARI VISHNU KAMATH:
It ig already hanging fire. The Joint
Comm ttee report hag come.

SHRI RAVINDRA VARMA: He
- was keen that we should discusg it
and pasg it so that it may be pro-
cessed by both the Houses during
this seszion. It will be our attempt
to do so.

SHRI HARI VISHNU KAMATH:
Did you say ‘endeavour’? I could not
hear it.

SHRI RAVINDRA VARMA:  Shall
1 say that we will do so? Will it
make any. difference? My hon. friend
is a scholar, and he understands the
implicationg of words. When 1 say
it will be ouy earnest effort, it means
it will be our earnest effort. Whe-
ther the effort will succeed or not,
philosophically it doeg not depend
upon. me. In thig context, it depends
on the House, of which the hon.
member is g very respected member.

My hon, friend, Shri Shyamnandan
Mishra, raised a very important sub-
ject. Of course I cap very well say
that he hag made a suggestion which
the Leader of the House would con-
gider, and stop there. But I do not

want to do so. I will also join other

‘hon. members who said that he has
done a distinct service ipn looking up
the statistical details and, with his
impecable meticulousenss present-

ing a certain aspect of our work which -

is of great importance to all the mem-

berg of thig House. The queéstion he
- reiged referred to the adeqiiacy of -

the time we get for legislative wctt.

the time we get for . discussion omn:
matterg of public interest and public :

. importance, the time that is devoted

for the financial businesg that the
Houge hag to transact the time that:
is devoted for parliamentary scru-
tiny and control of the wosi of: the
Government etc. He shought . that.
ways must be found.#o enmuers
more effective .utilisatiom.of‘thve “tinke:
of the House and for :adeguate time -
for discharging the responsibitities
that the constitution has vested in this
House. He also raised the-question
of increasing participation by hon.
memberg in the work of the House
and improving the quality of °©the
contribution of the hon. members,
Therefore, it is not a mattey between
the Government and the rest of the
House; it i something about which
the whole House is concerned, and
every member jg concerned. There-
fore every member, every group and
party and the Government, every-
one has to think of how to make the
House more effective. Sometimeg it
does happen that time is found, time
ig allotted, the schedule ig accepted,
but unforeseen eventy and unfore-
eeen considerationg make their own
inroadg into the schedule that every-
body has agreed upon, and maiters
which are scheduled for discussion
sometimes get pushed off, as the hon.
Member, Shri Shyamnandan Mishra
referred to, and matterg which are
not scheduled and matf®fs about
which, Sir, you ' yourself are not
aware, matterg which are not in the
Order Paper, gometimes succeed in
pushing thingg more important. It is
a matter for all of ug to think how -
we can ensure effective utilisation of.
the time within g, agreed proce-
dure, to which the House is commit-
ted. - ' EE

Then he referred to the 'role of
committees. This, again, 1g a sub-
jeet which hag been' brought up -In-

" this House more than once. He

thought' that there must be a study

of the functions of the Comniitfes,
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tﬁaworkthatmbegntrustedtothe-

committee and the way in which the
working of this House should be
-streamlined, gnd he made the sug-
gestion that a Committee should be
-appointed, and,the hon. Leader of
the Opposition was gracious enough
to pay a pmnphment to the horn

; ali have done. For a
:momﬂn*t, ! wcmdered whether it was
a comphment that was being paid,
«or it was & characterisation,

SHRI® SHYAMNANDAN MISHRA:
T accept it ag a compliment in the
particulay context.

SHRI RAVINDRA VARMA: I any
«<ase, ag my hon. friend gaid, thig is
a matter which the Leader of the
House should consider. Ag my hon.
friend, Shri Gopal and olhers have
:gaid, Sir, ag the Speaker of the House,
you have a very important role to
play in this, and it may be possible
for you and the Leader of the House
‘to decide the best manner of consi-
dering the problem, whether™ you
:ghould call a meeting of the leaders
-of the opposition or get up a com-
‘mitteq of all parties, Thig ig a mat-
‘ter which you ag well ag the Leader
of the House shoulq consider.

- ot W wreww (Tq ) s,
ot gder ag § fe oo 1063 § 1968
Bt by ¥ @ ¥ fe eefie Hfgar |
Freaewg d fow TR LT AE WA
Wam ot g A ETT it 10 WA A,

‘MR, SPEAKER: This ig the way

the time ig lost. I am not allowing it.

Workmen etc. Bill
oft orw wrreraw ;oo A g A et
wam | st mpE@ g A WAy
Srragtgmn QiMeAwn AN
10 WA waw o dow gt 1 oYC ey vl
o wre gy, wAsare g

13.68 hrs,

INTER-STATE MIGRANT WOR

MEN (REGULATION OF EMPLOY-

MENT AND CONDITIONS OF SER-
VICE) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
1 beg to move for leave to introduce
a Bill to regulate the employment
of inter-State migrant workman and
to provide for their conditiong of ger- -
vice and for matters connected
therewith, ‘

MR. SPEAKEB: The question. is:

“That leave be granted to intro-
duce a Bill to regulate the employ-
ment of inter-State migrant work-

men and to provide for their condi-

tions of service and for matterl'_
connected therewith.”

The motion was adopted,

SHRI RAVINDRA VARMA: 1 in-
troduce ** the Bill, S
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